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Central édministrative Tribuna}
Principal Bench

0.A.N0.504/98 )
Hon>ble Shri R.K.Ahooja, Member (4) L}
New Delhi, this the Srdv day of June, 1998

Surender Singh

s/0 Shri-Fateh Ram
r/o-H.No.H~311, Rajnagar-I1
Palam Colony :

New: Delhi - 45, , --. Applicant

(BylShri U.Srivastava, Applicant)
‘ ve. .

Union of India through

The:Secretary

Ministry of Water Resources

Shram Shakti Bhawan

New Delhi.

The Director (Admn )

“Govt. of India,~ -

Central Ground Water Board
New G.G.0.Complex
N H-1v, Faridabad.- 121 001

- Administrative Officer

Central Ground Water Board
New CGO Complex, NLH.-Tv
Faridabad ~ 121 o001, ... Respondents

(By Shri R.P.Aggarwal, Advocate)

O RDER (0Oral)
F The case of the applicant is that he was engaged

as Casual Labour with the respondents and worked as such

for-vafious periods including 225 days between 1.5.1994

and 1.4.1995 and 380 days between  ¢.10.1995 ‘and

16.1.1998. >On that basis he claims that he should be

granfed temporary statys and also seeks consideration for
) . - -

regulaﬁisation against one of the two pocts of regular

peons for which reduisition has been sent to the

- Employment Exchange by the respondents. The respondents,

in their reply, have denied the claim of the applicant.
They_say that the popT Scheme, regarding grant of

temporahy,status, (Annexure A3 to the 0A) dated 10.9.1993
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ris applicable to only\those casua] labourers Who wera in
casya] employment on that date, i.e., 10.9. 1993 and hag
Completeag one vyagr engagement as casyg] laboyr. Since

the applicant was not in that Position op 10.9.1993,

‘according to  the respondents, he is not eligible to pe

Considereaq- for grant of temporary Status. The learneqg

moment . _ Further, according to the learned'counsel for
the reSpondents, the applicant Was not initially
sponsored by  the Employment Exchange and therefore he
cannot be considered. for grant of temporary Statyug and

regularisation in terms of the DoPT oM

NO.49014/2/93~Estt. dated 12.7.1994.

l, In so far 38  the firgt point raised by the
learneg Counsel fqp the respondents is concerned It has
already been held by this'Tribunal In Kiran Kishore ang
Another Vs, Union of Indiag g Another, oA No.1696/95 and
Ram Krishan & Otherg Vs. S0o, Teleconm. & Another, 0A
No.346/94 that the Scheme jg to be applied to Persons whe
fulfil the Specified eligibility Criteria of length of

Service at any  tipe gven after 1.9.1993. Secondly in

- respect of sponsorship by the Employment Exchange, the

respondentsg themselves do not deny that the applicant was

rules have been consciously relaxagd by thenm. The
question however Now is gg to what relief‘is Possible.
The respongentS' 838y  that NO work of Casuag] Nature jg
availabla at present~ .Qn the other hand, the applicant
claims that he should'be Considered for regularisation

adainst two Permanent Posts of peons for which

d’b | .




; necessary first to  go through the grant of: temporary
Statys. This Still hag nNot been done ip the case of the

applicant. I therefore dispose of thig 0A  with the

/ . .
a) The respondentsg wil) Verify the Number of days
PUT in by the applicaot and thereaftar If it ig foung

{547;\4.5 ;:DH?M that he pag renderag % consjider

him for rant of 'remporar Statys. This Would pe done
Par The Sonemme e y eta

~ - VW
0} uﬁay; with-three months frop the date of receipt of 4 copy of

this order. . )

'b)_ The respondenfs will also allow the applicant
to appear for the selection for the post of peon along

with those candidates wWho may pa SPonsoreq by the

' LD @
c) The réspondentsg wili =g considerpg the

R apblicant for re-engagement as and whep Work of Ccasuaj

O bvon
Nature jg availaple d1ving hip preferencei§§géhis JUniors
and Outsidersg. :

. W
/rao/ .




